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Maintenance    of    Record    of    Freedom 

Fighters      for      Extending      Financial 

Assistance 

6719. SHRI SANJAY DALMIA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government maintain any 

records of those valiant freedom fighters who 

languished in Cellular Jail in Andaman and 

Nicobar Islands, Fighting against the 

Britishers to attain our independence; 

(b) if so, how many amongst them arc still 

surviving; 

(c) whether Government extend to them or 

to their next of Kin, any kind of assistance 

financial or otherwise, as a token of gratitude 

for the immense sacrifices they made for the 

nation; 

(d) if not, how do Government Tcconcilc 

the two diametrically opposite steps i.e. 

granting pension to those officers who helped 

the British Government to rule and not 

extending any assistance to those who fought 

against them, whose fruits of labour we 
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all arc enjoying and who deserve  them most; 

and 

(c) what remedial steps Government 

now propose to take in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

P.M. SAYEED): (a) to (c) According to 

record available with the Central Govemment 

Freedom Fighters Pension was granted to 285 

ex-Andaman Political Prisoners who suffered 

in Cellular Jail in connection with their 

participation in freedom struggle. As per 

information available, there are at present 113 

such persons still alive. The Central 

Government is granting Rs. 1250/ -per month, 

to these freedom fighters as Samman Pension 

and their widows are granted Samman 

Pension at the rate ol Rs. 1000/- per month. 

Further, the Government has also granted a 

Special Allowance of Rs. 250/- per month to 

these Freedom Fighters in addition to 

Samman Pension. 

(d) and (c) Do not arise. 

 

 

Promulgation of Ordinance by Governors 

6721. SHRI  V.  RAJESHWAR RAO: DR. 

SHRIKANT RAMCHANDRA 

JICHKAR: 

Will the Minister of HOME AFFAIRS be 

pleased to state: 

(a) the number of cases pending for prior 

permission/approval of the President for the 

promulgation of Ordinances by Governors of 

States; 

(b) the States which have sought such 

approval and the salient features of the said 

ordinances; and 

(c) the reasons for the delay in Granting 

approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED): (a) and (b) A Statement is 
placed on the Table of the House (Sec Below) 

(c) The State Legislations call for 

examination by the concerned 

Departments/Ministries of the 

Government of India and consultation with 

State Governments wherever found necessary. 

The concerned State Governments and the 

Central Ministries/ Departments are reminded 

constantly to expedite their views in the 

matters. /Discussions are also held where 

necessary, to expedite the clearance of the 

Ordinances.    - 


